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ORDER
Resolutior Professional along with Counsel is present. Submiited the
arguments in part. During the course of hearing, Counsel for the suspended Board
of Directors has raised an objection with regard to valuation of the assets of the
Corporate Debtor and shown the order dated 16.09.2019 that came to be passed by
Hon’bie NCLAT in CA(AT) (Insolvency) No0.953/2019 wherein the Hon’ble
NCLAT has directed as follows:

In view of the provisions of the "1&B Code™, it is expected that as fai
as the facts have been noticed by the ‘Committee ¢ Creditors’, if no objectiorn is there by
the Appellant, he may bring the same to the notice of the Adjudicating Authority who in;
its turn can check the financial details of the “Corporate Debtor’ in respect ¢ tae hote!

- operations and valuatica report.



In view of the above, Counsel for the Resolution Professional is directed to
place Valuation Reports along with other relevant documents on record in a sealed
envelope, which will be handed over to the Court Officer, who shall not open the
same without seeking permission from this Authority. ~ Counsel for the suspended
Board of Director is directed to place on record minutes of the CoC which may
provide that the suspended Board of Director at any point of time has raised the
issue of valuation of assets of the Corporate Debtor, Further, in case during the
last two years any valuation is done that same may be placed on record. Matter is
posed for making final submissions.

Putup on 12.12.2019.
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